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1. The grievance raissd in this application is about tHb inactiaon
on tpquart of the respondents in not giving effect to the pr@%otional
benefit to the applicant who was found fit by the D,P,C, meetling held

|

on 20,7,1994, uwhile similar benefit has been accofdad to hisﬂjuniors.

2, Briefly stated the facts of ths case are as follows  :=

: i
The applicant is a reqular Accounts Officer belonging to the

Indiao P & T Accounts % Finance Service, Group 'B! TelephoneFWing in
. /
the scale of Rs, 2375-3500/- and he was considered found fit by the

0. P C. meeting held on 20.7.94 for promotlon in the cadre of Senior

Accounts OFFlcer and, accordingly, an Office Order was issued|on 13,9,95
in which the name of the applicant azppears at Serial Number'%Z, §arlier
from January, 1995 the applicant was given aduhoc-promotion in the .same

. il
post, Initially, the applicant was given p=xa ad;hoc'promoti%n for 180

days and, thereafter, such promotion was extended for a Furtﬁer pericd of

6 months, However, the applicant was surprised to receive a: Charge Memo
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dated 22,9,95 uherein,asccording ta him, eentaining some un
. G- | |
and baseless allegationigperteining to a Supplier's Bill pa

the Accounts Officer {TS), Calcutta in October, 1987 and pa
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founded

id by

ssed by

the Controller of Telecom Stores, Calcutta, waszraisedbagaFnSﬁ him,

The applicant has submitted a representation against-the no
of promotion on the basis of the D,P.C, recommendation on &
wherein he has given the sntire facts annexing the copy of

Judgment rendered by the Hon'ble Supreme Court in v, Janak 1

N-granting
0120 95.
the

raman's

cass (reported in AIR 1991 SC 2010), This representation submit ted

|

by the applicant is yet to be disposed of, However, being

by the inaction on the part of the respondents, the instan%
cation has been filed with the prayer that a direction be i
on the respondents to grant him promotion to the post of Se
Accounts Officer on the basis of the D.P;C. recommendat ion

by the Government,
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While the admission hsaring of the matter was tak
Mz, K, Banerjee, 1d, Counsal-appearing,For-the respondents
that she did not have detailed instruction in the matter,

Ms, Banerjee submitted that no Order regarding reqular prom
in respect of the applicant has been issued and the applica

been continuing only on ad-hoc basis in the promot ional pos
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nt has

t, ‘She,

houever, submits that since a represemtation has been filed

applicant only on 6,12,.95 afd which is still to be diSposeq

) |
would be appropriata}the representation is dispased of # a'

direction is given by this Tribunal,

4, We have considered ths submission of the learned C

for both the sides and perussd records,
' ds
made by Ms, Banerjes to which Mr, Ghosh’also agreed, the ap

In visy of the sub

is disposed of at the stage of admission itself with the di
that the respondents shall consider the representation.file
spplicant on 6,112,985 within a period of 2 months from the d
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communication of this Order and the result of such cnnsgderation
shall be communicated to the aoplicant within one montthherEafter.
s leerty is granted to the appllcant to approach the Trlbunal
in case stlll he feels aggrisved by the action taken bylthe respon-
dents, We further order that till the representation 1$ considered
and diSpoéed of by thé'respondants&and the rgsult is co@municatad

to the applicant; he.. &ppkixxn% shall not be rgverted fﬂom the

'pramotlonal post which %£he Appligest :is holdlng as ad-hoc.

no order as to costs, ' ‘

We péss

Ducitosk KR
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